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IN th- C£ntral administrative trisjnal
PRINCIPAL BENCH, NEJ DELHI

RA 149/1031 in OA S70/l33l

/
la.)/.3/

MRS. ALAYAMLA RADAN VS. THE PRINCIPAL, GQVT. OF INDIA,
RAD KJMARI AMRIT KAJR CCLLwGL
OF horsing, new DELHI

' Tha resaondjnts hav/a sojght the Reuieu oT the

judgement and order dited 5.6.1991. The Ra\yieu of

a judgament ordinarily •11 js on of tha follouing

grounds

(i) Discovery of neu and important matter of

findings uhich a ftar the axarcise of due

deligonce u/as not jith us in ths knoulfidgs

or could not be producad by him at the time

uhen the decraa uas passed or order made and

it is of such a charactar that it might alter

the juHooment.

(ii) Mistake or error eitur of fact or lau or

procedure aoparent on the face of the record;

it may or may not have been argued at the

original hearing of the suit,

(iii) There is other sufficient reason. This expression

has to be understood ajusdam generis.

By the judgament dated 5.6.1991, the respondents uere

directed ncit to terminate the servicas of tha apTlicant if

tdere is a vacancy available and the junior to the

a-iolicant is ailoued to work. Further the applicant has

only to be rsgularisad through Staff Salection Commission

gven after relaxation of age. Thus, the points raised in
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t.^is Rsuieu Pstition are fjlly covyered in the aforesaid
judgement by detailed discussion in paras-6 and 7. The
rasoondencs haue not taken any neu orojnd and uhat the

is on pleas which , .
reS3ondents wan t2to ag i tate afresh_£were not olaaded earner.

2. The Rev/ieu Application, therefore, has no force and
is dismissed by circulation.

(J.P. SHARMA) XfJiijS;
MufldEiR (3) '

(O.K. CHAKRAdSRTY;
ft^ndlR (A)
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